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SHRIMATI   MANEKA GANDHI: Sir, I move that the Bill be passed. 

The question was put and the motion was adopted 

RE. DEFERMENT OF CONSTITUTION (EIGHTY-SIXTH 

AMENDMENT) BILL, 1999 

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS 

(SHRI O. RAJAGOPAL): Sir, since sufficient number of hon. Members are not 

present at this late hour, I feel, it would not be possible now to take up the 

Constitution (Eighty-sixth amendment) Bill, 1999. So, it could be deferred to 

be taken up during the next Session. 

THE MIZORAM UNIVERSITY BILL, 1999 

THE VICE-CHAIRMAN: (SHRI SANATAN BISI) All right. Now, we 

take up the Mizoram University Bill, 1999. Shri Murli Manohar Joshi. 
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SHRI GURUDAS DAS GUPTA (West Bengal): Sir, let us pass this Bill 

without discussion. 

DR. BIPLAB DASGUPTA (West Bengal): No, Sir. There should be 

some discussion on it. 

THE VICE-CHAIRMAN (SHRI SANTAN BISI) : There are only two or 

three hon. Members, who have given their names to speak on this. It will take 

only two-to-three minutes to complete. Hon. Minister. 
 

 ��. �%�-� ��,ह� �,&� :  2����O�G �ह%"�, 1986 �� ��`%�� ����� ��  
��@, ���� ����� ��  ��@ 1� ��`% 
�+
$ z� / ��  ��@ 6� ��k4�� ह:S @� 
�!��� �ह�� +��� H@���� ह:&9 2� ��k4�� ��  6� ��� �ह �	 @	 �� �ह�� 6�  
��T���x�$� �	 H @��
� �	 !�6�	, �ह�� 6� � �
�|�/	 �
�& !�6�	9 ��_$� 12-14  

337 

1127RS-^F22-A 



RAJYA SABHA [23 DECEMBER, 1999] 
 

�^� �� �ह ���"� � �� 
ह' ह% �� �ह� @�9 <#� ��`%�� ��C� �� �+G� �	 ���	 =��� ह:& 
ह�9 S! �ह ���� �� �� �� *�#� �+�G� ��C� �
 ���ह(, 
>�� 6� �� S ��� ह(9 
�ह�� 14 =��+� ��/ Sd �$/���	 ह(  ?H��� 1� �:3^� ��  �	� �� ��G���� �	 g?Y/ �� 
�%&  *��� 
ह' ह(9 �( p�� ��k�� ह � �ह !% 6� ��ह �� �ह�
� �+G� ��  �$6 ���	 =��� 
���� ह(, 2��� �W��W�W 2
�% ��$
�  ���ह��9 1� �ह �ह�� +���� H@���� ��
� �� 
�@� ��!% �% � 80 3� �� ���� �� <�/�w�+
 ��
� ��  �$6 ��
� ���	 =��� ��  ����" ��  
����� ��� �@� 
�� �^0 �� ���/ ��!%�� ��  $%�� �% ="�
 ���9  

The question was proposed. 
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DR. BIPLAB DASGUPTA : The House has already allocated time for this 

Bill. I think, there are only two speakers. Please allow each Member five minutes. 

What is this? ...(Interruption)... 

*       THE VICE-CHAIRMAN : I know about it. Dr. Biplab Dasgupta, please 

take your seat. 

SHRI JAYANT KUMAR MALHOUTRA : Are there too many speakers 

en this Bill? 

THE VICE-CHAIRMAN (SHRI SANTAN BISI) : No. Only two speakers 

are there. 

DR M.N. DAS (Orissa) : Mr. Vice-Chairman, Sir, since the Mizoram 

University Bill, 1999 is a very desirable Bill, it deserves to be passed with great 

pleasure. As the hon. Minister said, for long 12 years, the people of Mizoram were 

planning for a university of their own. So, this is a very welcome step. I 

congratulate the hon. Minister. The second welcome step is that, we are giving 

to it the status of a Central University. On this issue, I would draw the kind attention 

that a Central University is intended to serve two primary purposes. One is,  

accelerating in the standard of higher 
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education, higher research. The second is, the door of the Central University 

should be opened to students of all parts of India because it must carry a 

national character in its core. Now, most of the State Universities in India, 

today, are going in for a mushroom growth of colleges. They do not find space 

for their own students. So, the doors of the universities are closed for students 

of other States. That is not a welcome phenomenon when we think of our 

national integration. So, Sir, will the door of the Mizoram Central University be 

opened to students from all parts of India, with a certain percentage of seats 

reserved for outside students? 

The hon. Minister himself is a professor; he knows, and most of us 

know, that in most of the universities, today, the standard of education and 

higher research is going down. There is a devaluation. A time has come when 

you have to evaluate the value of education itself. But that is a different issue. 

In respect of this particular university, I would appeal to the Minister, when he 

lays the foundation of this newCentral University, please lay it with stone, not 

with raw bricks. Unless highly qualified teachers are selected, unless very 

efficient, able persons are selected to become vice-chancellors, ro-chancellor 

and other officers of the university, this will be the beginning of the end of the 

standard of education. So, you must try to take care of that and see what kind 

of people should man this university and what kind of teachers should teach 

the students. So, the quality aspect should be taken into account thoroughly. 

I support the Bill. I congratulate the hon. Minister that a new 

university, particularly, in Mizoram, is going to be the gift of the Government 

to the people of that State on the eve of the new millennium. Thank you, Sir. 

PROF. (SHRIMATI) BHARATI RAY (West Bengal) : I thank you, 

Mr.Vice-Chairman, Sir. I congratulate the hon. Member for bringing this Bill. We 

may be in the Opposition. But we do not oppose what is in national interest. 

We are a constructive Opposition. So, I state that this Bill, as all of us agree, 

was needed and it is in conformity with the Ninth Plan Development Scheme of 

removal of regional disparities and it is, to meet a long-standing demand of the 

people of the State of Mizoram. On behalf of all of us who work and strive for 

the expansion of educational opportunities, I again thank the hon. Minister. 

However, I wish to draw, through you, Mr.Vice-Chairman, the hon. Minister's 

attention~I shall be very brief-to two or three points only, no more than that. 

339 



RAJYA SABHA [23 DECEMBER, 1999] 

First, the construction of this Bill suffers from an infirmity. There are 

no clausewise explanations which Members expect from the Government for 

being able to consider the Bill properly. This Bill does not contain any such 

notes. 

The second point is, I request the hon. Minister to see that the 

establishment of one new university does not cut down the expenses on the 

existing ones. The UGC which disburses funds to universities, works with a 

very tight budget and the universities, both Central and State, cry, mostly in 

vain, for timely and adequate financial assistance. Well, I raise this point 

*because in the Financial Memorandum only Rs.5-6 crores per annum has 

been allotted to the proposed university. I do not wish this university to "suffer 

from the same financial crunch from which I suffered when I was in the 

University of Calcutta. I think they will need more money because if we just 

build the University and do not give adequate infrastructure or quality 

education, it will be merely a political step and not an academic enterprise for 

advancement of learning. Time being very short, I am not referring to the other 

points. But I would refer to one point about clause 18. At page 23, clause 18 

deals with Selection Committees. On the Selection Committee for Professor, it 

says, there would be "One Professor to be nominated by the Vice-Chancellor". 

Sir, there is no time for me to move any amendment. It should be changed. It 

gives the Vice-Chancellor already a post of patronage, too much patronage, in 

the selection of Professors. I know, from my experience, what it means. 

There is a fnofe important, very, very important, clause at page 6. 

Clause 11 sub-clause 3 says, "The Vice-Chancellor may, if he is of opinion 

that immediate action is necessary on any matter, exercise any power 

conferred on any authority of the University by or under this Act and shall 

report to such authority the action taken by him...". He will report Then, if the 

Committee does not agree, it will refer the matter to the Visitor or the 

President of India. I think he is the Visitor. If you can change it, please do 

change it. The Vice-Chancellor's action has to be rectified by the relevant 

authority, the Academic Council or the Executive Council or the Finance 

Committee, whichever the Committee may be. 

If the authority concerned does not agree, the Vice-Chancellor's 

decision has to be cancelled. There is no other way to resolve the situation. 

This is my firm opinion, and I request the hon. Minister to consider this point, 
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though belatedly. Is the Pro-Vice-Chancellor going to be a full-time salaried 

person? It has not been stated in the Bill. 

DR. MURLI MANOHAR JOSHI: He will be. 

PROF. (SHRIMATI) BHARATI RAY: But it has not been mentioned 

in the Bill. There is this gap in the Bill. One sentence has to be inserted. By 

mistake, that has been left out. 

Finally, there is a possibility of tension between the Executive 

Council and the Academic Council, I mean, the clash of authority. Now, I 

would like to refer to page 20, clause 12(2). It says:" The Executive Council 

defines the duties and conditions of service of Professors etc. and also 

consider the recommendation of the Academic Council." It does not say 

whether the recommendation of the Academic Council is final or not. The 

Academic Council should be the supreme body for academic matters and not 

in connection with the emoluments of professors and things like that. Now, I 

would like to refer to page 32, clause 40(4) of the Bill which says: " Where the 

Executive Council has rejected or returned the draft of an Ordinance proposed 

by the Academic Council, the Academic Council may consider the question 

afresh..." That is also a very important point and it should be noted down. From 

the very beginning , we do not want any tension between the Academic 

Council and the Executive Council. The draft may be sent back to the 

Executive Council. But I think the decision of the Academic Council should be 

supreme in academic matters, not in other matters. I will not say anything more 

on this Bill because I find that nobody is interested in discussing this matter. 

Okay. Thank you very much. I request the Minister to consider the points made 

by me and I thank the Minister once again on behalf of all of us. 
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SHRI GURUDAS DAS GUPTA: Let it be a pre-Christmas gift. 

DR. MURLI MANOHAR JOSHI: I am not saying that it is a 

pre-Christmas gift.   I am saying that .......  

SHRI GURUDAS DAS GUPTA: Will the hon. Minister agree to 

declare it a pre-Christmas gift to the people of Mizoram? 

DR MURLI MANOHAR JOSHI:  Unless it is adopted by the Lok 
Sabha. 

SHRI GURUDAS DAS GUPTA: The Bill has to be adopted, not the 

gift. 

DR. MURLI MANOHAR JOSHI: I would appeal to the Lok Sabha also. 

But the Lok Sabha is not going to sit tomorrow. I have no objecton in saying it 

a pre-Christmas gift. 

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Now the question is: 

"That the Bill to establish and incorporate a teaching and 

affiliating University in the State of Mizoram and to provide for 

matters connected therewith or incidental thereto, be taken into 

consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI SANATAN BISI): Now we shall take 

up clause-by-clause consideration of the Bill. 
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Clauses 2 to 47  and the Schedule were added to the Bill. Clause 1, the 

Enacting Formula and the Title were added to the Bill.  
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The question was put and the motion was adopted. 

STATEMENT BY MINISTER 

Tentative proposals for revision of    wages in respect of working 

Journalists and non-Journalists Newspaper and News Agency Employees 

THE VICE-CHAIRMAN (SHRI SANTAN BISI): We shall now take up 

statements. There are two statements. ... (Interruptions)... Just a minute. Dr. 

Satya Narayan Jatiya will make a statement regarding tentative proposals for 

revision of wages in respect of Working Journalists and Non-Journalists 

Newspapers and News Agency Employees— (Interruptions)... 

SHRI NILOTPAL BASU (West Bengal) : Sir, there is a tradition that 

the statement of a Minister is always taken up before the House rises for the 

day. There is a Short Duration Discussion, which has to be taken up. Let us 

first take up the Short Duration Discussion and after that the Minister 

canmake his statement. The Short Duration Discussion is very important. 

SHRI JAYANT KUMAR MALHOUTRA (Uttar Pradesh): Sir, the 

House had agreed to...(Interruptions)... 

SHRI NILOTPAL BASU: Sir, we are departing from the standard 

procedure that we have adopted in the House so far. The statement should be 

taken up only after the Short Duration Discussion is over. 

THE VICE-CHAIRMAN (SHRI SANTAN BISI): The statement has 

already been circulated.... (Interruptions). .. 

DR. BIPLAB DASGUPTA (West Bengal): Sir, there is no need for 


